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in this Department. This is a good suggestion. Certainly, 1 will, personally, look into
this suggestion. If the Salem Steel Plant is given autonomy to sell their own products,
it would be more profitable. The Government will look into that.

Sl BRI W IR, H SAUS HewH | I ST ATSl § (b P UrE-8: HE
Ugel AE SWId WA H Udh QR USSR Bl g & AR Sl WM W) A1
A @t AW g 8, Fife 98 uguensd 9gd GRE 8l g off | 98 urguensd 9gd
faera & 918 Fqell M1 H FE S AEdl § b SUdl fRAR ba T BN? IR,
I B fodR IR Hifed <7 I dex ad difed e o) foar w21 § 'y
AT SN I AT AE g b 99y jWR A A gor gai?

it erfg UeTe: IUHIIRT Heled, U B U 2l ay 2007 # 5N AR S9!
B I, Taad Headl &I | T I A AT Tharaas fear, ag ff Toq ol I8
faw fosll W Iofa® IRIY &1 fawa 92 8, a8 eraven & vy g1 st 7 39
) feuolt o ¥1 39 fawg &1 9=, 2007-08 & oA § 6 121 & ISR o, e
I I I @) @ €, SA d 9 GHT IR, Al AAE A BN JHA Tl B
3R ot ¥E R Rerfa 7 71 €t @, 3= S 981 UfE-8: WEN Ugd §U
UfRee & R H el ©, SUP § IR T @l gl . (@auE).. e S, uers |
Wil S § ugadr g1 U IR AR &, PU dRb SIH-ewol IR B=H Bl
atmosphere TRTE 7 H| AT IS g8 &, AU B g8 W ATS] U Al DI

T 989 BT S A UF ST GaTd IS[T | B AL gl e Wi wiie
d UP vfedse gon, e a8 98l & sl Bl 9ol T § R TH T diSel
e far 1 8, 9 39 &M H daR & | wic § Ul gEed 9 8, 39 aR | IFd!
St fomar 8, 98 aIfvig €, 89 W 89 &I o |

SHRI C.M. RAMESH: Sir, in Andhra Pradesh Reorganisation Act, there is a
provision to establish a steel plant in Kadapa District, which is my District also. | had
been on a hunger strike for 12 days for this task. | request the Minister, through you,
to tell me as to what the status of this Plant is.

SHRI DHARMENDRA PRADHAN: Sir, this is altogether a separate question. But,
I know when the Andhra Pradesh Reorganisation Act was passed for bifurcation of the
State, a provision was made for setting up of a steel plant in Andhra Pradesh. | will
look into that.

Recommendations of second National Commission on Labour

*257. SHRI RIPUN BORA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@ whether Government proposes to club 44 labour laws into 4 codes as part
of reforming labour laws;



38  Oral Answers [RAJYA SABHA] to Questions

(b) the reason behind amalgamation and the benefits to labourers in general
therefrom;

(c) whether Government has asked suggestions from labour organisations, unions
and experts on the labour laws reforms thereof; and

(d) if so, the recommendations of Second National Commission of Labour and
the suggestions from experts thereon?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (d) A Statement is laid on the Table of
the House.

Statement

(@ The Ministry has taken steps for drafting four Labour Codes namely The
Code on Wages; The Code on Industrial Relations; The Code on Social Security and
Welfare; and The Code on Occupation Safety, Health and Working Conditions by
simplifying, amalgamating and rationalizing the relevant provisions of the existing
Central Labour Laws.

(b) Reforms in labour laws are an ongoing process to update the legislative
system to address the need of the hour so as to make them more effective, flexible and
in sync with emerging economic scenario. The initiatives of amalgamating the labour
laws will reduce the complexity in compliance due to multiplicity of labour laws and
facilitate setting up of enterprises and thus creating the environment for generating
employment opportunities without diluting basic aspects of safety, security and health
of workers. As far as workers are concerned, the Labour Codes envisage extension of
minimum wages and timely payment of wages to all 50 Crore workers, provision of
appointment letter, provision for annual medical check-up, extension of safety and other
welfare provisions to all workers working in an establishment of 10 or more (in case

of mines and docks, the provisions apply without any threshold) etc.

(c) The formulation of various Codes involved consultation with stakeholders
including Central Trade Unions, Employers' Associations and State Governments in the
form of tripartite consultation. Besides, the draft Labour Codes was also placed on
website of the Ministry seeking comments/suggestions from all stakeholders including
general public.



Oral Answers [17 July, 2019] to Questions 39

(d) Major recommendations of the Second National Commission on Labour
inter alia include:

1 Existing set of labour laws should be broadly grouped into four or five
groups of laws pertaining to: (i) Industrial relations (ii) Wages (iii) Social
security (iv) Safety (v) Welfare and working conditions.

2. The Central Government and the State Government should have a uniform
policy on holidays.

3. Flexibility in the hours of work per week and compensation for overtime.

4. To change the basis of tenure in all jobs (permanent as well as non-
permanent) to contractual and for stipulated periods preceded by changes
in social attitude etc.

5. The evolution of a system of constant up-gradation of employability through
training in a wide spectrum of multiple skills

6.  The setting up of a system of social security that includes unemployment
insurance and provisions for medical facilities.

7. The institution of a mandatory system of two contracts - one, an individual
contract and two, a collective contract with workers union.

8. The Government may laid down list of highly paid jobs who are presently
deemed as workman category as being outside the purview of the laws
relating to workman. Another alternative is that the Government fixes a cut
off limit of remuneration which is substantially high enough.

SHRI RIPUN BORA: Sir, | must congratulate the Labour Minister for giving a very
detailed reply prepared in a meticulous way, and he has addressed all the issues. Even
then, | have one confusion. In part (b) of the reply, the Labour Minister has mentioned
in the last sentence that the Labour Codes envisage extension of minimum wages and
timely payment of wages, provision of appointment letter, provision of annual medical
check-up, and so on. But, in the last line, it is written that these provisions will be
applicable to all workers working in an establishment of 10 or more, etc. Sir, this is my
question. Why is this injustice being done to the labour? Does this mean that a
labourer, who is poorly paid, who is the deprived section, will have to wait for 10 years
or more to get that benefit? So, will the Minister correct this?
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SHRI RIPUN BORA: Sir, in their Survey Report, it has been revealed that during
the last five years' period, the average women's participation in employment dipped
over 70 per cent, against the years' period preceding that. The women employees in
private sector of the country earn less money. So, | want to know from the Minister
as to what steps he will take to remove this gap to give justice to the women employees
and labour.
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SHRI ELAMARAM KAREEM: Sir, with due respect, as a functionary of a national
trade union, | would like to say that there was no proper consultation on the labour
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law amendments. Through you, Sir, | would request the hon. Minister to inform the
House as to which of the national trade unions were consulted. Then, Sir, there are so
many cases pending before the industrial tribunals and courts. Which law will be
applicable to these pending cases?

MR. DEPUTY CHAIRMAN: Thank you, Elamaram Kareemiji, for being very specific
to your question.
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SHRI T.K. RANGARAJAN: Sir, he did not answer the question. Sir, the House
needs your protection.

MR. DEPUTY CHAIRMAN: I think he has already told that he will give proper
information.

SHRI T.K. RANGARAJAN: Sir, the question is put in the House, the answer
should be given in the House. Sir, he asked a pertinent question that there are so many
cases pending in the High Court, the Supreme Court and Industrial Tribunals. Which
law will be applicable to these pending cases, whether the old law will be applicable
or a new law will be applicable? Sir, this way it will lead to collapse of everything.

MR. DEPUTY CHAIRMAN: Please take your seat. You know the Minister has
already replied. He has requested the Member to come and give the suggestions that
he has.
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Hiring of co-pilots by Air India

*258. SHRI A.K. SELVARAJ: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether it is a fact that Air India is in the process of hiring around 270 co-
pilots when Government has initiated the disinvestment process for loss making carrier;

(b) whether it is also a. fact that Air India has also created a new post of Chief
Pilot as well as two Executive Director level position in the IT and Civil Departments;
and



